'Shri R L. Mehta,

‘-v’»l) Uhxon of Indma,

3‘2) The Chief Labour Cammlssianet(Central),
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~ (Per Member, J.G. Rajadhyaksha)
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* BEFORE THE GENTRML ADJINISTRATIVE TRIBUNAL

3 $tamg No, 126 6f 1987.

Municipal Building, o

: Vavco~da-gama,

Goa = 403 802, - - . ... fApplicent,
vis

‘Ministry of Labour,,
- Government of India,
.~ Through the Secretary B
- Shram Shakti Bhaven, ﬁdfl Marg,-
NEW’QQLE& = 110 OOl, “

 Ministry of Labour, Government of India,
" Shram Shaktl Bhavag, Rafi Harg, o
w De - l . _ e

j l3) Reglonal Labour Commitimoner(ﬁentral), =

2nd floor, Wakafield House,
Sprott Road, Ballard Estate,

.Bombay - 4m 038. a

;...'nggncndegis,'
Coramﬁ H&n’ble Member(A), J. G Rajadhyaksha.
Hon'ble Member(J), M. B Mujumdar.

Dated: 2.3,1987.

Mr. v, G Rege, Advocate for the Applicants

“VV;has submitted these two applicatiens to-day pomgting ‘
out that in similar cases the Bomb&y Bench of the Tribunal :

has already passed oréers on 9 12 1986 about transfet of

] .the applications from the Bombay Bench to the Princzpal
 'Bench Though the applications were numbered as O.A.
1'403/86 and 404/86 it is noticed that the applicationﬂ
[.are not-in prOper proforma. Mr Rege undertakes to put |
+ the applications in the prcper farm and also supply

s adequate number of copiev thereof to the Tribunal s office.
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e ?T rpceipt of the same the foll@wing orcers - will become

- WEW BOMBAY BENCH,
NEW BOMBAY- 400 614

for the,vaember 1986 examination and not -

.VAs 2 number of coses on s;milar po;ﬂts hava been

Benchvfmp final dgc;szan $0 that thers are no

[SECTION 0TAED .
CENTRA ADMINISTRATIVE TRiB‘UNAb -

.éf :f " It was ﬁeznﬁed aut that ‘similar cases have been
y /o . filed in other Benches of the Central
. | " Administrative Tribunal, ‘A copy ‘of the order =
SR : R J sheet of the aentral Admlnistratxva Trmbunal.
*;/%fff: '/ .  '1, ;‘ : .Calcutta Eench vide Fxhibit rt is a simzlar

"caSP wh@r@ Lt hes been admitteﬁ and ard@xed

K The. applzCant need ﬂot file any application_‘

*fiiinélaf the appliratian'Will nét stand as a8
o o par to hls rlqhts/grievances as saught to be
"U// - i ‘  'ivrem§died by th1 aanlication.

[ Thé3applicant,in this cose éppéateé in the
.;,/;:ijfg.’:.';"i'1V;ff‘,-Navémbef_Léas'exagination; but he pleads that
if%‘/;;jf‘al‘ Ry R Qntil.the.final orders on these cases sre psssed

}f' T | " he should not ba"revarted. His pléa is accepted,
L-',“: : L - Jf.f'1 :vThe respandents shculd nat take any actian till
f[ 5::£U N -   ';t'the final orders in the cases are passeds, .
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filed at various Benchés and three mere cases
-are befora this Bench tomday it is suqggested
that the cases may be transferred to the I"r;i.ncipaS

o

con{liciing orders,'
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- J.G. RAJALDHYAKSHA ) N
‘ NEMBFR(A). -

- S
( M.B. MUJUMDAR )
MEMBER(J).,




